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Indian Technical Know-How and
Consultancy Service in Steel Making

1642. SHRI G. Y. KRISHNAN: Wwill
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether Indiap technical know-
how and consultancy service in steel-
making are in demand in the deve-
loping coundries;

(b) if so, the names of such coun-
tries;

(¢c) whether private consultancy
service organisation are also getting
orders for detailed engineering and
part civil works; and

(d) if so, the main features there-
of?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (d). Indian consultancy services in
the field of iron ang steel are gradually
getting recognition in a number of
developing countries like Nigeria,
Libya, Indonesia, Venezuela, Maxico,
Syria, Turkey, Saudi Arabia and other
Middle East Countries. Some Indien
Organisations, both in the public and
private sectors, are presently provid-
ing such services in some of these
countries. For example, the Federal
Ministry of Industries, Government of
Nigeria, has appointed Metallurgical
and Engineering Consultants (Indiua)
Ltd. for rendering consultancy and
monitoring services for installation of
two direct reduction integrated stecl
plants of one million tonnes capacity
each. M/s. M. N. Dastur and Co. (P)
Ltd. are the principa] consultants for
an integrated iron and steel complex
at Misurata of Libyan Arab Republic
with an initial capacity of 1.25 million
tonnes/year to be expanded to about
7 million tons in stages. They are
also providing comprehensive design,
enginerring and construction supervi-
sion services for the P.T. Irosteel
Works Ltd., Jakarta, Indonesia and cn-
gineering services for limited areas
in connection with the expansion of
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a steel plant in Venezuela. Besides,
consultancy services are also being
provided by other firms like Develop-
ment Consultants (India) in Egvps,
South Korea and Venezuela: ang by
National Industrial Deve'opment Cor-
poration in Libya.
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PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (1sT AMDT.) RULES,
1977, INDIAN WIRELESS TELEGRAPHY
(CoMmMERCIAL RaAbIO OPERATORS CER-
TIFICATES OF PROFICIENCY AND LICENCE
TO OPERATE WIRELESS TELEGRAPHY)
AmMpT. RULES, 1977, REVIEWS AND
ANNUAL REPORTS OF INDIAN TELEPHONE
INDUSTRIES LTD.,, BANGALORE AND OF
HINDUSTAN TELEPRINTERS LTD., MADRAS
AND FOUR STATEMENTS
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STATEMENT OF PoLicy RE. FaMiILy
WELFARE PROGRAMME
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ANNUAL REPORT OF STEEL AUTHORITY
oF INpi1A Ltp, DEeLHI FOR 1975-76
ALONG WITH AUDITED ACCOUNTS

THE MINISTER OF ‘STEEL AND
MINES (SHRI BIJU PATNAIK):
I beg to lay on the Table a copy of
the Annua] Report (Hindi version)
of the Steel Authority of India Limit-
ed, New Delhi, for the year 1975-76
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 618A of the
Companies Act, 1956. [Placed in
Library. See No. LT-484/717].

NOTIFICATIONS UNDER MINES AcT, 1952,

STATEMENTS RE. ACTION TAKEN ON

AssuRaNCES & REPORTS OF COURTS OF
INQUIRY RE. COLLIERY AOCIDENTS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table: —

(1) A copy each of the following
Notifications (Hindi and English
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versions) under sub-séction (7) of
section 59 of the Mines Act, 1968,—

(i) The Coal Mines (Amend-
ment) Regulati 1977 publighed
in Notification No. G.SR. 501 in
Gazette of India dated the 9th
April, 1977.

(ii) The Metalliferous Mines
(Second Amendment) Regula-
tions, 1977 published in Notifica-
tion No. G.SR. 502 in Gazette of
India dated the 9th April, 1977.
[Placed in Library. See No. LT-
485/77].

(2) The following statements
(Hindi and English versions) show-
ing the action taken by the Govern-
ment on various assurances, pro-
mises and undertakings given by
the Ministers during the various
seasions of Lok Sabha:—

(i) Statement No. XXXVIII—
Ninth Session, 1969—Fourth Lok
Sabha.

(ii) Statement No. XXIV—
Eighth Session, 1973—Fifth Lak
Sabha.

(iii) Statement No. XX-—
Twelfth Session, 1974—Fifth Lok
Sabha.

(iv) Statement No. XXIV--
Thirteenth  Session, 1975—Fifth
Lok Sabha.

(v) Statement No. VII—Six-
teenth Session, 1876—Fifth Lok
Sabha.

(vi) Statement No. IV—Seven-
teenth Semion, 1976—Fifth Lok
Sabha.

(vii) Statement No. I—Ezh-
teenth Semaion, 1976—Fifth Lok
Sabha.

(viii) Statement No. I—First
Sesstion, 1977—8ixth Lok Sabha.
(Placed in Lidbrary. See No. LT-
486/77).

(3) A copy of the Report (Hindi
and English versions) of the Court

of Inquiry into the ¥Keisurgarh
Colliery accident which -occurred
on the 9th August, 1975.

(4) A copy of the Report (Hindi
and English versions) of the Court
of Inquiry into the Chasnalla
Colliery acdident whidh ocaurred
on the 27th December, 1973.

(5) A copy of the Report (Hindi
and English versions) of the Court
of Inquiry into the Chasnalla
Colliery acciderit which occurred
on the 5th Apr.l, 1976.

(6) A copy of the Report (Hindi
and English versions) of the Court
of Inquiry into the Sudamdih
Colliery accident which occurred on
the 4th October, 1976.

[Placed in Library. See No. LT-
487/17).
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ELECTION TO COMMITTEES

(i) ALL INDIA INSTITUTE or MEDICAL
SCIENCES
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MR. SPEAKER: The question is:

‘“That in pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve ws



